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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No./ . ......../.4..ci of 200 67  

Applicant (s)....... PaA 	 Respondent (s). k 

Advocate 	 Advocate 
for Applicant (s).../ti. . 	.. 	 for Respondent (s) 
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fl 1  

)p1icaflt 	pr ar7t.char jr 	r L;a idy1p 

ngathan,h:vLn<- fcd t 	 ri':rited to 

.*e authcrit..: 	f: 	iv-ithT hur 

:stin.7. 	'-tYJt ettincl a convanient pOtin, 

she is still oincr without duties. It sppTr, 

e.r husband (arther Post Graduate Teacher in KVS) 

s 	 posted at Kendriya VIdk7 ulara at 

Charbatia(in the 3,istrict rf Cutt.ack) . b heed 

t 	r:reer pri(1 	r gievance: the :plicant 

ch 	th13 rhuna1 with h: 

ieinai A- p1ication, under Section 19 of'°the 

.dr]nutretv Ti:r1s t,19T 
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It appears1  havinq t been able to c'at suitable 

postirlq(on transfer)oever 	te:chors of Kendriya 

Viciyalaya Sanqhathan had to face termination of 

services (either by tande.rJ rlq rsignaticror by 

taking io luntary rctir-nen or h:vinq f::ced dismnaa 

al from the so v Ic). 	UnderstZindinc that the 

said stuation ws not a healthy perso nnal manaoe-

merit, the Authorities of I(endriya Viclyalaya Sangha-

than isaued a schemecirculated under AnnexQre-'13 

td.16.11.04/09.11.C4 to review te entire matte 

in or&r to mrinc back such employees/teachers 

who faced termination without einc: able to get 

a suitable rostina on thctrnsfar. The 	text 

of the n:tific tion !saued by the Kendtiya Vidyalawa 

Saqhathan,Fieaduarters circuiated on 9.11.04/ 

16 • 11.04 znder Annexure-IV13)Ls extracted he rei 

below: 

of 	 KEtIDRIYA VIDYALAA SANGATHAN:NW DELHI 

NOT IF IC AT IC) N 

As reslt of the transfer policy since 
2000, hundreds of Ker1ria'a Vidvalay teachers 
resianed from the serice, Some were dismissed 
for inability to join In rDrncte places. Mo 
some tea.chers prefa -red to retire voluntarily. 

In order to consider such cases of volunta-
rv retirements/resic;riations as well as dismiss-
als from service and to provide then an oppo-
rtunity to come back to the }JS system,Chain4 
KVS has c1ci.ded to cánstitte a committee con-
slstinq of the Joint Comm Lss.ioner (imn) and two 
senior Principals. The Committee will consider 
a aeals of such teachers. Therefore, such 
teachers are requested to prefer an appal In 
the format qiveri below by 15th Dacember, 2004 
to the Joint Commissioner(drnn.)on the 
ricr address. 

Kendriya Vidvalaya  $angathan 
i• institutional Area 

Sahead Jeet Singh Marg,Ne'i 0oihi-1i.001 

The aforesaid stops of the Kendriya Jidyala7a 

Sanathan were to brin a healthy p oatne 1 
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manTcement to the 0rc73nisation and it is 

ee-rt-4 in the Par that several teachers 
A 

CTflE back to services on review of their 

In the present case, the Applicant (the lady 

primary teech.::r) has repeatedly represented 

the authorities tor giving her a posting 

nearabout Charbatia in the District of 

Cuttcack/In the state of Orisse;where. her 

husband is dischar4ng duties --is a post 

graduate teacher. 

Mr.S .D .J'bhanty, I:5 .Counse 1 appearing for the 

Appik ant has pointed out that from the 

coming academic session, a set of sections/ 

a new 11. unit is likely to come up at Cuttaci 

(narest place to j,Cherbatja). 
IN 

In the aforesaid prnises, this O.Z. is 

disposed of with a dircticn to the Rsponde-

nts to cons Ler the rrievarez of the .ali 

.cantas rsis:d in the prosnt Orisnal 

Application3hy treating t.e copy of this O 

1. 

ore ivances of the 4plic3ntbof0re coF1mence 

ment of ne::rt academic sessioc/within three 

months. 

1Jith the above observation and direction, 

tis O.. áands disposed of at the admisior 

stage;with expectation that the Respondents 

would exped itious ly cive sympathetic conside-

ration to the case of the lady Applicanttc 

ivo he:: a c:t1nc nearabjut Itharbatia. 

3ond copies of this o3er to the Res.onie- 

nts,alcna with copies of the O.A., and free 
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cois o 5T thii rH- 	ric.y oY - : tc 

S.D .IDh dnty, Id .Counz 1 	 Tor, th2 

.1ic:int and to llrr.Ashok 'DhE1nty, Sr.con: - 1 

or the }'.VS;t. whom 	I) py of th 	C 	h:s 

cen uy 11d, 

-...(r) 

Copy ô 1 0-c'k' &i7 
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